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[Shri M. B. Rana) ANDHRA UNIVERSITY (AMENDMENT)
ORDINANCE, 1972

lish versions) published in
Notification No. F. 3(80)/72-
Tpt. in Delhi Gazette dated
the 2nd January, 1973, under
sub-section (3) of section 133
of the Motor Vehicles Act,
1939. [Placed in Library.
See No. LT-4675/73]

CERTIFIED ACCOUNTS AND AUDIT REPORT
OF POST-GRADUATE INSTITUTE or MEkbpI-
CAL EDUCATION AND RESEARCH.
CHANDIGARH

THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI R. K.
KHADILKAR): I beg to lay on the
Table a copy of the Certified Accounts
(Hindi and English versions) of the
Post-Graduate Institute of Medical
Education and Research, Chandigarh,
for the year 1971-72 together with
the Audit Report thereon, under sub-
section (4) of section 18 of the Post-
Graduate Institute of Medical Edu-
cation and Research, Chandigarh, Act,
1066. [Placed in Library. See Wo.
LT-4676/78].

CoNTROL PoOLICY FOR

TMPORT TRADE
- 1973-74

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
I beg to lay on the Table a copy of
the Import Trade Control Policy for
the year 1973-74—Vol. I & II. [Plac-
ed in Library. See No. LT-4677/73.]

AGREEMENT UNDER NATIONAL HIGHEWAY
Acr

SHRI M. B. RANA: 1 beg to lay
on the Table a copy of the Agreement
dated the 13th December, 1972 (Hindi
and English versions) entered into
between the Central Government and
the Government of the State of West
Bengal regarding Belgharia Express-
way including the road portion of
Vivekananda  bridge, connecting
National Highways 2 and 34 under
section 10 of the National Highway
Act, 1956. [Placed in Library. See
No, LT-4578/73].

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): 1 beg to lay on the
Table:

(1) A copy of the Andhra Uni-

versity (Amendment) Ordi-
nance 1972 (No. 7 of 1972)
promulgated by the Gover-

nor of Andhra Pradesh on the
30th December, 1972, under
provisions of article 213 (2)
(a) of the Constitution read
with clause (¢) (iii) of the
Proclamation dated the 18th
January, 1978 issued by the
President in relation to the
State of Andhra Pradesh.

(2) A statement explaining the
circumstances why the Ordi-
nance could not be laid be-
fore the Legislature.
fPlaced in Library. See No.
LT-4675/73.]

REPORT OF THIRD CENTRAL PAY
CoMMISSION

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Mr. Speaker, Sir, I rise to place or
the Table of the House the report of
the Third Central Pay Commission
which was presented to me on the
31st March, 1973 afternoon. [Pluced
in Library. See No. LT-4680/73]. In
view of the anxiety of the hon. Mem-
bers to know the contents of the re-
port, I have taken the first available
opportunity of presenting to this
House a few cyclostyled copies of the
report. Necessary steps are being tak-
en to get the report printed as early
as possible for the use of the Mem-
bers. The Hind{ version of the re-
port will also be prenared and placed
on the Table of the House in due
course.

The Government has already estab-

lirhed a snecial cell to examine the
recommendations of the Commission
expeditiouslv. Tt §s. therefore. not

enossible at this stage to express any
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views on them. However, as soon as
the decisions on the various recom-
mendations are  reached, those too
will "e placcd on the Tuble of the
House.
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SHRI S. M. BANERJEE (Kanpur):
Sir, I have to make a submission, The
report of the Third Pay Commission
has come after three years, The Cen-
tral Government employees are 1In
great discontent; especially the Class
III and Class IV employees are extre-
mely agitated over it. The Pay

CHAITRA 12, 1895 (SAKA)

Papers Luic 282

Commission has recommended only
Rs. 185 for the Class IV employees..
This was not expected of the Pay
Commission, It is great injustice done
by the Pay Commission and I request
the hon. Minister to start negoti-
ations with the employees and have
a discussion in Parliament. Other-
wise. the Central Government emplo-
yees are again going to burn the
effigies of the members of the Pay
Commission, on accout of the great
injustice done to them after great ex-
pectations and after waiting for so
long a time.

We will read the report day-in-
and day-out and we must have a dis-
cussion on it within a week. I am
prepared to read the entire report.
We have already tabled a motion for
discussion. I would like to have an
assuance from the hon. Finance
Minister that certain aspects of the
report will never be implemented
without the consultations with the
JCM and the Consultative Committee
at the national level. I want an as-
surance from the hon. Minister be-
fore we discuss this matter.

SHRI G, VISWANATHAN
(Wandiwash): We must get scme:
time immediately, within a week or
so, to discuss this report.

MR. SPEAKER: We will see to it
in the Business Advisory Committee.

SHRI DINEN BHATTACHARYYA
(Serampore): I support what Mr.
Banerjee has said. This has been
agitating the whole country. Time
must be set apart for discussing the
report. (Interruption) We must con-
sider this report and set apart time
to discuss the mole matter in the
House. The whole country is agitated
and all sections of the employees in-
cluding the officers are agitated....
(Interruptions).

MR. SPEAKER: We shall fix up
some time.
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SHRI SHYAMNANDAN MISHRA
(Begusarai) : The hon. Finance

Minister says that a cell has been
constituted to study the report. Has
it been constituteq by the Ministry
of Finance or is it located in the
Ministry of Finance or, as some re-
ports indicate, it has been located in
the Prime Minister's Secretariat?
Secondly. when would the result of
the study by this cell be made avail-
able?

SHRI INDRAJIT GUPTA (Ali-
pore): There are four bulky volu-
mes but after all they contain re-
commendations to the Government.
The Government can either accept or
reject or modify or do anything they
want. May I know from him whether
before taking a final decision on re-
commendations affecting the pay
scales of so many lakhs of emplo-
yees, they will have full discussions?
Or will they allow full discussions
with the representatives of the em-
ployees at various levels and have
consultations with them before they
take a flnal decision?

SHRI YESHWANTRAO CHAVAN:
Unless we examine these things I
cannot give any assurance about these
matters. . .. (Interruptions) Tt is diffi-
cult for me to indicate any time but
we shall certainly try to expedite
matters.

This cell to which a reference was
made is in the Finance Ministry.

SHRI SHYAMNANDAN MISHRA:
It is reported that Mr. P. N. Dhar of
the Prime Minister’s Secretariat is
associated with the study of the re-
port. So how is it located in your
Finance Ministry?

SHRI YESHWANTRAO CHAVAN:
Normally the Finance Ministry dis-
cusses it also; it is not that any other
agency of Government is excluded
from considering it.

SHRI SHYAMNANDAN MISHRA:
TIs he formally associated?
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SHRI YESHWANTRAO CHAVAN:
How can you say that the Prime
Minister’s Secretariat is excluded?

SHRI SHYAMNANDAN MISHRA:
Why are you hesitating to say it
clearly that he is associated with it;
there is no harm?

SHRI YESHWANTRAO CHAVAN:
There is no harm.

SHRI SHYAMNANDAN MISHRA:
So he is accociated but the hon.
Finance Minister would not say so.
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13.47 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, 1 have to re-
port the following messages received
from the Secretary of Rajya Sabha: —

(i) “In accordance with the pro-
visions of rule 111 of the
Rules of Procedure and Con-
duct of Business in Rajya
Sabha, I am directed to cn-
close a copy of the Orissa
State Legislature (Delegation
of Powers) Bill. 1973, which
has been passed by the Rajya
Sabha at its sitting held on
the 28th March, 1973".

(ii) “In accordance with the pro-
visions of rule 127 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to in-
form the Lok Sabha that the
‘Rajya Sabha, at its sitting
held on the 30th March, 1973,
agreed without any amend-

. ment to the Delhi School



